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FOURTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
: (Adjourned Meetings)
THE KARNATAKA SAMSKRITA VISHWAVIDYALAYA (AMENDMENT)
BILL, 2017
(L.A. Bill No. 9 of 2017)

A Bill to amend the Karnataka Samskrita Vishwavidyalaya Act, 2009.

Whereas it is expedient to amend the Karnataka Samskrita
Vishwavidyalaya Act, 2009 (Karnataka Act No. 13 of 2010) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-eighth
year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Samskrita Vishwavidyalaya (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 12. - In the Karnataka Samskrita
Vishwavidyalaya Act, 2009 (Karnataka Act No. 13 of 2010) (hereinafter

referred to as the principal Act), in section 12, in sub-section (3),-

(i) in the first proviso, in clause (a), for the words "sixty five years", the

words "sixty seven years" shall be substituted; and

(i) in the second proviso, for the words "sixty five years", the words

"sixty seven years" shall be substituted.

3. Amendment of section 57.- In section 57 of the Principal Act, in sub
section (3), for the words, "Controller of State Accounts”, the words
"Principal Director, Karnataka State Audit and Accounts Department” shall
be substituted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Samskrita

Vishwavidyalaya Act, 2009 (Karnataka Act No. 13 of 2010),-

(i)

(ii)

to enhance the upper age limit to hold office of the Vice Chancellor
to sixty seven years which is in conformity with the age limit of the
Vice Chancellors in the Karnataka State Universities Act, 2000; and

change the nomenclature of the Controller of State Accounts
Department as the Principal Director, Karnataka State Audit
and Accounts Department.

Hence, the Bill.



(Provisionally admitted)

KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY

THIRTEENTH SESSION
(ADJOURNED MEETINGS)

Amendment to the Karnataka Samskrita Vishwavidyalaya (Amendment)
Bill, 2017 (L.A.Bill No. 9 of 2017)

By Shri Basavaraj Rayareddi, Minister for Higher Education

I hereby give notice of my intention to move the following
amendment to the Karnataka Samskrita Vishwavidyalaya (Amendment)
Bill, 2017 (L.A.Bill No. 9 of 2017) namely:-

Clause-2

In the said Bill, for clause 2, the following shall be substituted,
namely:-

"2. Amendment of section 12.- In the Karnataksa Samskrita
Vishwavidyalaya Act, 2009 (Karnataka Act No. 13 of 2010) (hereinafter referred
to as the principal Act), in section 12, for sub-section (3), the following shall be

substituted, namely:-

(3) The Vice-Chancellor shall hold office for a period of four years and
shall not be eligible for re-appointment:






Provided that;

(a) No person shall be appointed dr hold office of the Vice-Chancellor if he

has attained the age of sixty seven years.

(b} The Vice-Chancellor may, by writing under his hand addressed to the

Chancellor and after giving two months notice resign to his office;

Provided further that a person appointed as Vice-Chancellor shall retire
from office, if, during the term of his office he completes the age of sixty seven

years."

S. MURTHY
Secretary (I/C)






FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed

legislative measure.

BASAVARAJ RAYAREDDI
Minister for Higher Education

S. Murthy
Secretary (I/C)
Karmataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA SAMSKRITA VISHWAVIDYALAYA
ACT 2009 (KARNATAKA ACT 13 OF 2010)

XX XX XX
12. The Vice-Chancellor.- XX XX XX

(3) The Vice-Chancellor shall hold office for a period of four years and
shall not be eligible for re-appointment: Provided that; (a) No person shall be
appointed or hold office of the Vice-Chancellor if he has attained the age of
Sixty-five years. (b) The Vice-Chancellor may, by writing under his hand
addressed to the Chancellor and after giving two months notice resign to his
office; Provided further that a person appointed as Vice-Chancellor "shall
retire from office, if, during the term of his office he completes the age of
sixty five years.

XX XX XX
57. Annual Accounts and Audit.- XX XX XX

(3) The accounts of the University shall be audited by the Controller of
State Accounts once in a year, in the month of April.

XX XX XX
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